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TS TRagT ik o §a1ag

T< foeett, 20 7, 2025

FLT. 2251 (H).—F41T TLFHT F, TET TTSHT A=W, 1956 (1956 F7 48) (Fry =od =05
THTT IF ATARITH FT TAT 8) AT &7 3 & il ITART (1) F A9 T FT T 92T ICFE F 926
qEgT S TSHRT HATAF i SATEg=dT edr 1.3, 2819(3) i 18.07.2024, ST AT & S,
LTI, AN 11, GUE 3, IUEUE (i) § SaRTird 6 75 o, g To0d TST % 16T ol & NH48 &
.17, 110.400 & f3.97.140.210 (erm wTfa=T<y, srria Rt sorere e a=iar - arefior, srfersrrdy, a=res)
T & -G0S F ATAh FAAT / Tl F1 A7 (AT [ g A9 a9 A(R), AT, THET AT
TATA 6 (70 39 ATIGAAT & UG AqgH T H§ AR i FT 7517 F3T 6 I e =l =Foor 67 off;

ST 3ITh ATEEEAT T FIX I<H ATTHAH T 1T 3 F il ITLTT (3) % Tefi At 19.10.2024 Fr
“ 3o ATERY 7 ST ¢ T TTSHT A1 SIS AT 7 AT § W19 [T 3T T,

ST HEAH TITAHRTET T =T 3T & dgd A% AT TTH g5 g, e 9% 3= 3T @0 8 8T
3T 3t w9 | e B @,
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[F7.5. NHAI/PIU-Surat/15-Bridges/LA/2024/3D]
9 HE, AT

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 20th May, 2025

S.0. 2251(E).— Whereas by the notification of the Government of India in the Ministry of Road Transport
and Highway, S.O. 2819(E) dated 18.07.20224 published in Gazette of India, Extraordinary, Part II, Section 3, Sub-
section (ii) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956) (hereinafter
referred to as the said Act), the Central Government declared its intention to acquire the land specified in the Schedule
annexed to the said notification for Construction of additional structure/bridges(widening/six laning etc), maintenance,
management and operation of NH-48 in the stretch of land from Km. 110.400 to Km. 140.210 (Deputy Collector
Vadodara Rural, Vadodara) in the district of Vadodara in the state of GUJARAT.

And whereas the substance of the said has been published in “Divya Bhaskar and "The Times of India” both
dated 19.10.2024; under sub-section (3) of section 3A of the said Act;

And whereas the Competent Authority has received objections filed under Section 3-C, considered and
settled the same appropriately;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the Competent Authority has
submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the Competent Authority and in exercise of the powers
conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land
specified in the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall
vest absolutely in the Central Government, free from all encumbrances;
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SCHEDULE

Brief Description of the land to be acquired with or without structures falling on NH48 in the stretch of land
from Km. 110.400 to Km. 140.210 in Taluka Vadodara in the District of Vadodara in the State of GUJARAT.

State: GUJARAT

||District: Vadodra

SI. No.

Survey/Plot Number

Type of Land

Nature of Land

Area
(in Hectares)

Name of Land
Owner/Interested
Person

| 1

|Taluk: Vadodra

|Village: Por

1

1205

Private

Non Agriculture

0.0116

Patel Tarlaben
Shaileshbhai
1205

380

Private

Agriculture

0.0009

Patel Prakashbhai
Chhitabhai, Patel
Vijaybhai Chhitabhai
380

381

Private

Agriculture

0.0053

Patel Prakashbhai
Chhitabhai, Patel
Vijaybhai Chhitabhai
381

388

Private

Agriculture

0.0226

Upadhyay Dattaprasad
Govindbhai,
Upadhyay Sanjay
Kumar Govindbhai,
Upadhyay Geetaben
Rangprasad,
Upadhyay Markand
Rangprasad

388

389

Private

Agriculture

0.0115

Patel Bhailalbhai
Dahyabhai
389/A

390

Private

Agriculture

0.0322

Patel Niranjanbhai
Manibhai, Patel
Bipinbhai Manibhai
390

391

Private

Non Agriculture

0.0091

Alpesh Dalpatbhai
Patel
391/A

392

Private

Agriculture

0.0713

Patel Dahyabhai
Phulabhai, Patel
Natwarbhai Phulabhai,
Patel Bipinbhai
Raojibhai, Patel
Ghanshyambhai
Raojibhai, Patel
Maltiben Raojibhai
392/A

393

Private

Agriculture

0.059

Patel Ramanbhai
Bakorbhai, Patel
Arunaben Ramanbhai,
Patel Jagdishbhai
Ramanbhai, Patel
Hasumatiben
Ramanbhai, Patel
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Khandubhai
Ramanbhai, Kavita
Jagdishbhai Patel,
Jhalak Jagdishbhai
Patel, Dhruv
Jagdishbhai Patel
393

10

394

Private

Agriculture

0.0404

Patel Vinubhai
Shivabhai, Patel
Gatubhai Shivabhai,
Patel Vasantbhai
Shivabhai, Sumitraben
Bhagwandas Patel,
Mittalben Brijeshbhai
Patel, Ujjwal
Brijeshbhai Patel,
Tripal Brijeshbhai
Patel, Virendra Kumar
Bhagwandas Patel,
Ansoyaben
Ghanshyambhai Patel,
Mamtaben
Ghanshyambhai Patel
394

11

395

Private

Agriculture

0.0708

Patel Shaileshbhai
Govindbhai, Patel
Kiranben Govindbhai,
Patel Chhayaben
Govindbhai, Patel
Harshaben Govindbhai
395

Total|| 0.3347|

[F. No. NHAI/PIU-Surat/15-Bridges/LA/2024/3D]
SHAIKH AMINKHAN, Director
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